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Prohibition Policy
" 3018. Shri Lobho Prabbu: Will the

Minister of Home Affairs be pleased
to state:

(a) whether in view of a recent
Supreme Court decision regarding the
Prohibition vis-a-vizs Fundamental
Rights of tappers to puruse their occu-
pation, Government have under con-
sideration a proposal to review the
Prohibition Policy; and

(b) if so. the final derision ‘aiien in
the matter?

The Minister of State in the Minls-
try of Home Affairs (Shri Vidya
Charan Shukla): (2) It 1s not clear
which Suprem. Court decision is being
referred to. But Governmeut of India
have no proposal under considaration
to review the Prohibition Policy orn
the basis nf any recent Supreme Court
decision,

{) Does not arise.

Incentives to Teachers

3919. Shri Lobo Prabhu: Will the
Minister of Education be pleasel to
state:

ta) whether it is a fact that ine’

Mysore Government give a bonus to
‘he teachers and schools on the basis
of the results of their students; and

{b) whether Government propuse to
recommend this to other States in
order to mitigate the indifference of
teachers to th: bwrogress of their
students?

The Minister g7 State in the Minis-
try of Eduoation (Bhri Bhagwat Jhh
Aszadl): (a) and (b). Information is
being collected and will be placed on
+he Table of the House.

LiteTacy

3920, Shri Lodo Prabhu: Will the
Minister of Education be pleased to
state: :

(a) the percentsge of the enrolhimnt
in primary schools in the country,
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which leaves without becoming lite-
rate;

th) whether Government have con-
sidered that the most rewarding form
of compulsion is to enforce altendance
on tho:e onve enrolled till they become
literale; and .

(c) if su, the measures proposed to
be taken by Government in this
regard?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Accordina to :he Education
Commission, the percentage nf drop
outs at the psimary stage is about 56
for boys and 62 for pirls.

(by un (¢). Yes, Sir. But in the
cxisting social and economic condl-
ion<. enforcement of compulsion is
not very practicable. Instead, etfort is
made to elimina‘e wastage and ensure
atrgndance by provision of suitable in-
centives and other persuasive mea-
SUres.

Senlority list of State Officials after
Re-organisation

2921, Shet K, Lakkappa: Will the
Minisier o! Home Affairs be pleased to
state:

ta) whether Government have setil-
ed the seniority list of officials of all
the States after the reorganisation of
Sta‘~s on linguistic basis; and

tb) if so, the details of the lists ac-
eording to each Department and State?

-

The Minister of Home Afialry (Shri
Y. B. Chavan): (a) and (b). A State-
wise statement showing the number of
officlals for whom seniority lists had
to be prepared, and the number dor
whom the lists had been finalised up t0
ist June 19687, is laid on the Table of
the House. [Placed in Lidrory. See
No. LT-338/67). Department-wise
break-up of figures is not-svailable.





